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Record of Proceedings

Learned counsel for the Petitioner submitted that the Petitioner is a generating
company and currently setting up a 300 MW wind power project located at various villages
in Taluk Lakhpat, District Kutch, in the state of Gujrat. In this regard the learned counsel

submitted as follows:

a) SECI has agreed to purchase 300 MW of wind power from the Petitioner as an
intermediary seller and sell it to buying utilities. The Petitioner and SECI
entered into a PPA on 29.1.2019 in this regard.

b) As per the Ministry of Finance, Government of India notification dated
30.9.2021, GST on the “Wind mills, Wind Operated Electricity Generator
(WOEG)” has increased from 5% to 12% leading to increase in the cost of the
renewable energy devices and parts for their manufacture and components of
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the Wind Turbines. This increase has caused an impact of ¥131762614/- on
the costs to be borne by the Petitioner in setting up of the project.

c) The difference of the amount increased due to higher GST should be allowed
to be recovered from SECI by the Petitioner. The Petitioner has filed the
present petition praying for relief in the nature of compensation/ revision in tariff
on account of the Change in Law

d) Also requested to allow the carrying costs at the rate prescribed in the PPA
under Clause 10.3.3. i.e. Late Payment Surcharge so as to restitute the
Petitioner for the Change in Law event.

2. The learned counsel for SECI, who appeared in the
matter, took notice, and prayed for time to file reply in the matter.

3. After hearing the parties, the Commission directed as follows:
(a) Admit, issue notice.
(b) The Respondent shall file reply by 26.5.2023, after serving copy to
Petitioner, who shall file its rejoinder, if any by 12.6.2023. Pleadings shall
be completed within the due dates mentioned and no extension of time
shall be granted.

4, The Petition shall be listed for hearing on 19.7.2023.

By order of the Commission

sd/-

(V. Sreenivas)
Joint Chief (Law)
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